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By Advecate Mr. P.V. L@hanan
VSe
1. The Administréter
Unien Teritery of Lakshadweep
Kavaratti Islend Respendents
By MrLe M.V.3. Nampoothiri
ORDER

N. DHARMADAN

The app11Cent is aggrieved by the denlal @f
appelntment as Prlmary Schoal Teacher in the L & D 5
Administratlen based en the SeleCtl@n and :inclusien
in Annexure A-l list prepared in the year 1987.
2. o Admittgdly, 10 persons wem appeinted out ef
.the list. Respendents have cancelled the selectien in
view of the5irregularity in cenductihg the selection and
fresh selection was held in which the appLiCdnt alse
uppeared for axamlnation and interviewe. The applicant
was net successful but 61 persens were s;lected. The
gr1evanc= of the applxc-nt is that che c-ncellatlen of
Annexureqﬂ-l list is against the previsiens of Annexure-2
pr@ceedlngs @f the Gavernment |
.‘3. it was br@ught te our n@tlce thdt the appxzcent

I

wasdppeinted as Primary Scheol Teacher en the bas;s of hlS
pass in the later examln;tlon. The appiicant has n@t
chdllenged the cancexxatan erder even theugh 1t has been
mentlaned in the reply that the list ha: been Cdgcelled.
g.": Since the applicant has not challeng d the

order of cancellatioen of the list, there is no merit in-the
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applicetion. It is enly te be dismissed,~;xl

5¢ .. .. _ The applicatien is dismissed.. iThere shall net

be any order as to costse.
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